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FIRYIE FE HATAT
Frferg=T
< faeedt, 31 W, 2014
ar.#1.fR. 251(3).—FT g, AT fafaam, 2013 i 4T 469 F AT qted €T 26,
YT 27 FT IT-4TT (1), T 28, 41T 29, 1T 31 FT IT-41T (2), &T 39 FiY IT-a1T (3) 3T (4),

T 40 FT IT-GTT (6), 3T 9TRT 42 FTATT @& AREAT HT TIRT FIA g4 AT FOAT (Fol T TEh1T
), AT = 37 =T, 1956 AT 27 At § qarey A v Fuet atafaad, 1956 (1956 &
1) & wrefiw fafea foregl o wrEfe et &1, 39 amat & e, afgsan w39 gu g o
srfersRmr & g R rm 8 A1 e v o o s g, Referfae e et 8, srata—

1. wfem T iR ww.—(1) = =t #7 gfer a9 FuHT (IeEe o) Iiagtadt 7 sree)
A, 2014 2

(2) T FFW 1 9, 2014 T IGT S
2. g .— (1) =7 BT § S 9% & 9297 7 sree sufea 7 20

@) st & Fudt afafam, 2013 (2013 &7 18) wferia 2;

1484 GI/2014 (1)
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(@) “IUTS” T FAET F IuTEd AT 8

@M e T FwuT (R Fwrate s fie) e, 2014 § R B ata g

() “UET AT T-ITT F A HAAT F IS T AT TAT TE T AT g T TR 399 qated
7T & for T sroa;

(F) “UTIUE Fea® o FET G g0 AN H FAAT § IeioF Haes & =7 § [
=rfF T g;

(&) g T et i e St g

(2) 3 =&l ¥ 9Sl &, S A FEAl H YIE § heq TN d dgl § ST SAte= | aT Hmaer

(TiesTTst % s & fAfHeer) M=, 2014 & qRvariug g, % a8 o g o sAfeafaa e 3w

=t 5 39 2

3. wTETeg # faafiig & s arelt gEar.—(1) ST At S et TeuEed § Aetaed ard

S

(F)  STHAT FHAAT, STRAT FHIAT & ATATAR ATHHRT, T & Toe dHdl U qg-Taeahl, T99 &

TOTEETY, 39 % dF3, T9F & T A, 397 H Ha5 hice Lew Usidl, or@di & AaeqTIah, a1a

TS BT, o HILAE RATAAL F ATH, IdT UG §9 41¥, T =7 UH AfE ®1 919 F< 91 AT

gtasifa wa R a1 g s fafaeet # Rt B s,

(@) =9I S FHA A T 3T Afaq ar;

(1) ITEEE" § dTS A7 arS g Arfegd afufa grer == arad g i ot fF geg §1 #w i

A & 15 &A1 &t satd a7 Iavfd va BfEaT ae g [AEe vH auamha seamEtd & $iae

MMeed 95 S o0 SITUST 3T STeae 197 araH i SITUNT AT SMead 197 AeEa I qid arae
T T STUST, FSreeh T 87 Tl I ATeaeh &l [Aatad Aafd & (o I a9 Ggg Traerd 6 &< T 37

TTTLT /T AT &7 g
() SIS gRT AT T § A AT T 3oy F v "ot ey foreges &% F g S @rai # sata

AT S,
(F)  Ofcda® TEATE % AR § q@adt 597 H HUied T § & ITAT ST AqIATTord THT et

% ST & TAF-95 H T T Tehed AT JTUIT ST Tehed FohAT STAT T3 STd aF foh UH gaadi 397
& ARTH FT HlIe A9 AIANIT Tl Tgdl & UF TaH UHT AT FT ITART FhT ST & HT AT
stasgfat =T et st Ty & o=t sieaei e vt st afer 1 EfRene e @ ar,
F Suetsa T s,

(F)  FEETI % ATH, 4T, TEATT HEAT, FHae T&AT 3T $-H IaT 37 I gTT S 1HTeha TS,
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(=)

TG o AT, FieAITeedl AT ATIa<hiel, e dal, T4 oTeer, ITETarst ua o=t

ELGECIEE

(2)

FIAT & GO @ ol AT ThT< & e (R T ST~
()(F)  wTterepa, ST, e v qured el (STagiaat it g, Fawor 6w 5o afaza

(@) FAATT T9 T AR,
(M) T g -
(31) =TT ST F F T
(zam)  Hutaady foradt & dafieEda (Ff y=sT g) & 74r;
(=@ e HifEy g (397 F @ uE aeE);
(i) FTofiag &9 § STEwdT a1 6 aaaTd I et & A1, S| T areed, saed &l

qTE, Eted A i §EdT, ated A #7 g gog, Iawa f Fvq vd T=@=T
SIS TRt AT g

qiq T AR FOAT F ATHE qlea® Tedd & HIHA 8, SAHId sfeed &7 31

STOERAT FAT & e i ariE | S TRt getag SEar w949l & JTd §, TTEaed
FTSA e il ATEG | 316 I79 a9 qF At = o1y 7 [&Ar Sr:

Uiq Ag A7 T wTeueed @it arie | U &7 a9 § o T ToE sreed S AT ST g &
STAl Ol Tehed W1 F(t, EH 9o qfr & 99 Iawdi & &0 & 70 aeedr g
JeF T § ITARe % =41 1 g% =9 | IufTq 741 21,

ST Fu St aTer arees § Metertaa fafafeat g, steiq—

(F)  FL AT I,

@) =g T o form Mo & s g;
@) o Tror ST (B o |meE);

(=) TRATSET 37 RATE &7 912 (Ff= FE 8);
() TRATSET % HATTIAT Sl AT,

(=) et 1 sea e 9=, IfE *°iE 2l

(4) ST TR ST ATl STeaaFed | [Mefortad s31< 3T Taed givl, sraiq—

(i)

TTEIFEd § T g1 % a9 & 31 Taadi [&a9d T aul & 2T STThal &=l & el Tadqsh

% Torog AT & TRl Homerd A7 TS AT AT TTTEERT0T ZIT FohaT AT A7 |t d ®is HhaAT a7
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fafers wars i UH qaed a7 [ATeeE Fars o Ga1H & 9991q UH #arad 1 e R a1 St
TrfersReor gTeT ST fA2er % =51 1 e T ST —
(i)  STOERAr FAT, Taas, Heee, GGt AT, g #9917 e & Fog
St FIAT Tohad & =AY, s e § [ sra g Sdeat ot ft Rafa 9w gyt sfaga
TATT I qHT &;
(iii) ST SraeTen o o STErRat uet & [aog Jieqd dfad HAargal & 417,
(iv) =& 3T FIAAT & T T-TITIIAT, TATR
(5) Ul % Aot F =Y e siaeta It Agie va arfvetass, sodt § 9 R & gwia
Siie fareqme it faferteat o €, &1 wehed Mafertaa ST & 6T STToqT, oIiq:-
() A, 9EAE, FeE ggE "t (B9), sy, uarn, FRes 9% o F19 A aEty, o Feas
Tl F L
(i)  STEOERAT HIAT, THRT FHAUNT FAAT, T HAAT FIT 290 T FaF AT Fa It aqiey,
T wef® fmen afgq wodt & [Agas & Qawemiar, aaqusl #9Ha0 o7 99 waqal #
AT, THRet FTaTad | AT ATH & w479 9% foheft Araeme it Aghe,
(i) e e & f2a, 7% FE g, 1 @=@ey ud fAwqre it qur fAtate:

(F) STOHAT FIAT F Hae=T §; qT

(@) STEUFed A aTE § qEadl & qui § Al HaAt g ord et eTaY g9 a1

THF ZTOT STforg Y ST aTelt S JTeqrierd w7E% g

(iv) <Ter ve et Ao @ 2 et & o et % @eeg g9 o |fegfera g1, AT A §
I 2d % 9= UF [edme, 968 AT 9T0 H J7997 IH [eerd e & o 3ia #: a1 Haers
AT H FEEAT FA, IT ATAT THEIHAT H91 6 GAGT T T57 % Gael § IHeh T FH T HIAT F1T
=T TE Tt F o 7 AT wF AT FUAT A Few gt e ar e f S oo ggma ot F
faraor 3 =rer Tt FT TeweA AT ST

(6) AT STAITH T A, T2 HIS T, FT Tehed HHTrred i o T ST, Taiq—
() vadwl AT FA AALHTEGT, T TT T F TaqF K7 A6, 9T F @&, sAaed Hl
qIE, ATl GE&AT, Afehd §od, 397 HIAd IT TAhd, ATET Wi w7 &, T390 &
qUTd: FHTET e i a0, FF T9 U 997 297 IS(T T Tiaeraar &1 e,
(i) U F AL ST TAdRT FIT IF H T TR GHUAT HAAT F 0 A AT

AN &,
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(iii) AT F SfIETT F HIAL % TheT H Tadhi gTLT FIAT A1, Tq7 3T UH ST F:4H 5
form =T, st agrrar enfs & wm ot =t w3 g, & Rfafeat siw s =g %
FTTT F AT H, 38 gt =1y ot wfeafora gim
4, YTIHEH ¥ SqafSiq it I arelt ROy .—ameres & qre Aetatag foe smafsa #

STTORMT, ST —
(1)  FAETILrEAHT FIT AT 37T T U ey i arfaeal & oy § el
TSR, —<H IT-TH3H & TAST, 30 RAE § I0aed & ST g & a9 & 31 4 & 904 A

FOT & T a9 % forg 9t ¥ T Aoft F gy § STl AT gy #a qTATYT, TS HE 21, A
Trfer AT &% ot Ffatera grtt, s 39 a9t #it goaw ot 1 Ffarfeat M = va arsier @ew o
T EE AT 39 aut | T a9 % forw ot iy et 9oy & g § S araver de At R o &
arert &t faterfeet & < 2

Ui ATS ITEIFH & ST &I & d 19 JTg Td (he T g il JHT18 g arelt 97 a9 & et &
Rt AT % 9§ FIs @l qgl w@T 7 &, a1 UH o@l il = H7 ©0 J 3 gt 970 S+ F
FTIT AGTINAHT T ITH THTO-9 o q1T IH AGTY F qHIH 4 fl qIIE I Areqal ud et 9
Tatea fRafa o safy 3 A= 9 aTer AT AT FI T IUSTNT FHT ATl TTEIFH % AT g i
TG | F: AIE & YA TH ol Ik AATY 6 ANT & Hael H ATLHAT HOA1 & @i 6 a1 § fFgeo
A2 a7 & fFAavor yeqa oFar ST Fnfeu siv 39 fFewer § fru 7 77 stft e s arer Iaaet an
THTATSIAL o TIET il ISTTLT FohAT ST TR
(2) U= s aut § yow a9 91 9= a9 i srafer aury a8t g i Rufa § yrevwew F arh
g % fa<ftT av & 2 93 & o<t av & fru i vd grfae & 9 § foae Referfea @ =ter
FI—

(F) I HUAT 6T IHh ATH TF A F GG Fle THAUNT AT Al g, ST TTEIFH o AT
2 F 9 % 3k gEadt 9= fofi aut § F g7w a9 * forg duet % avw va = a
(-3t Ta=T 6T g TG Al A-AT @d gU) F HATGI FH;

(@) I FOAT F I UHT GEAUIT FAEAT § TGS (F) F JAT TS, ATAHAT FHAAT
AT TH B & JIF &% & F AT hI(T—

(i) IRt TR FAAIT % GI<H ATH AT SO 6 a1 I € 8 gl aF 3400 G5

STERAT SOl & qEedl | 8 AT

(i) T FHAUIT FAAT F ATH T A F JIF T F, TGl qH IART g ATha(
FOTT F et ° §; AT
(iii)) STt FHEATT AT % GIAH ATH AT SO T FHAAT o6 AT TS g F FY07 €7

STET T IT Ag SATLRAT AT 6 Faedl 9 2|
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(3) FUAT F FRAT F d¢ § J@IAATT T Tqad 6 5 RO #w71 g s (2) #
STatad T & seEes § BT sToem
5. wieeed § ReiUh e e ae o= vy i) R —meuaes & Ratatea = o
st e afvafera g, st —
(1) =tz o<t 97 B9 % 99 & ANTH AT ARTH & [heT 3797 T ITART T AT AT & F
FRerforfera s = forg & stmar 8—
(F) T FEER ¥ |@iE & o o
@) el FE # T BT i 'de F ™0 T 39 '@l & w0 AT T8 qag § AT THH
TR ST &l ot fFU ST a1eT &1, A1 U FEE § 396 50 TTaerd 7 Sifesd g 9% geit
IT ATH ST A | AT A1 2 it Zhare &1 Ao
fAoforfed & d@ag & A1 sprsee (Noeh a0 #7 Soorg JTedFed # faham Srosm) g Re ywqa
FT ATORT—
(i) ITEYFEH % ST g il @ | 3 TF T 979 AT a9 it srater & Tea® a9 & 6
orT FTEa & 2 aTer 19 U I, 3%
(ii) FIUETE FT TG-S T[T hU T AT 99 g &1 w1 fit srieaar ud
FTET, ST ITead & ST e it are F U Gt S o | srferw agor i 7t g
@@ e zumae guf i gdhe 31 oo |, S siaeta wmew Uiy T edeT i ot
g, e o gt gerse &1 AT TR i F7 A w7 AT @9 g, & o et
e AT SToaT—

(i)  fasrarstt & |, aar, fAeor 37 Sust o,

(i)  TAoRAT I e § AT 6l T AT 1 ST ATAT 1LY ST, TF & (e feohd T i AT HueT
& SU-RaT g AT Fafa #, g fAakar &1 A i T 91 i S areht vy wfe,
TG & TorT ST 7 T A7 Y O Aredr qien, i w2, v g w9 § G
FA U,

(i) AT gTT ARSI it A Forw SEare UE /Ot § g6 A7 B #7 |\, Ei)

(iv) IRT F a5 TodH GG &1 [Siieat S, a1 q@adt aui § Q07 gu g, foad gufxy %
et fesrar = foreft UFr =ik ST §e9age & 99T F99T &7 Yadqs 7 UH Haers ar
SEqTiera 39T § AT 9T, & TAT AT AAAT T F Fls @q AT, He4ag i arg i
U yad®, Mo a1 yeartad s & 9 i B G ST o) @sragr F
ey ® U fEeedr, wadw, e a1 ywarted [Heesw F g A1 I9ET A A S
FTAT TTFer 7 farereor R sroem
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(2)(F) 7f—

(3)

(i) Qe a7 RE= % 597 F AN AT ANTHI & TRl 9T AT THE 3T AT €T T ITIR(
TR SITaT € AT FoRAT ST € ST TEeh qOHEE ST AT GIT S0 T TS hHT o

AvTTea A & o Smar &, 3w

(i) 3T A9 AT IEF TROMHETRT FohU 0 47 09 gateq ot w1 % s ag Ao
e SOt T O HAAT & ST,

qee AFree (BEs A9 7 Soo@ IeU#ed H AT S0 g0 Us RO J&qa #&f

STt —

() YIS F A g F 3 qF T feh aut # yeaw av * forg s et e
T AT AT I, AT

(3m)  oreg TSI FehTr T SIET-STET Yoqa ohT ST it SiTa® arirg &l SEehl Arfeadr siv
TAATU

36 e ¥ -
(i) T TITAT SATUIT Toh K8 ST o0 ST aTer S0 o 9 # e § Afde seg ferfea
feT o AT AT I | FTLFAT HIAT % Gl 98 T T2qT 37T 0T G0 F T & o0
fEET U STt & gad § F41 997 AT ST st g, afw sewat #uHt o
ST & forw srearieara Sl &7 Ft Ayt augl # vt o vt i
(ii) STgt o+ AeTtaa AT & O gage Sutear 8, ST 9T (F) ® S9-aT (i) § o
SYETEd Ofa & FAaHa [ 3T SHeht FHquil AT & qT J7 g AT Aeaat ud i
=T ¥ o= Faf

T o A TR0, TESEa, oTed, 9@ & a1 [Hamdt =50 & [eee o odt ¥ gated

AT

(4)

FOAT TOTEET % T TTEIFed RIS HA 6l ai@ & 51 g4 6l Sg Jlg 6l dare & Hia<

T TG AT IH AT T [HELTH S AT HAAT o0l Tqdqh g 3L SATLRAT FAaAT o H9H Y

Sk ATART G STAl FHAA T 3 I TRGUIAT FATHAT 0T et 1 6w T8 Taqiaai of o

HEAT T T [T STOI

(5)

gl HIaTel 3T TEATASIl %l ST | e terd ATHA|
() AREW gieETy;

(31) ¥ FILETH giaar;
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(5) 9% 999 3T T, Sl ¢ ITEuFed e & SATHET A1 & THH 219 6l aiig a&
I ARG T TGl T TS o q1Y HIGGT3A o (HTeq07 o (oI Iuersy &l

(6)  ITEYFEH AT FA ok a9 & S TF 919 AT a9 F 0w U U g6 fiq geee qerage
fFemam € -
(F) T AT ATE &, f&U T0 w01 & Hataq Irasfa T2\ & 7 [ #3T & a9 |
T TErd TeAehTel o T T2,

(@) THET T GAARE T FEIHAT 94T AT AT Terw1e % o0 qmae g, a1 91, 47, a1
qd AT A SETAT F q9d Hhie TAGgE ST AIAT THiq AT TREata & s g
TTEH STERAT =T AT G T T TR AT
g g T == et i srfergmen S rh 2 & o i srafer 3 S gefaa gere F e
& forg &g+t sfa=aw, 1956 sfiv S<F 90T I¥ TAHTT @l HTAHT o STTHTT Tohed STTEATH 6T HIHT
GERERIES I
(7)  TEUFE" ST B % A9 6 St qF 0 ST aut § A@TILrerhi sl A A1 Tiaeaee®
orat AT Widgel feeaforRt &7 91X 3 &9+t & o< foaw ofiv A<y fafa a2 396 919 37
HOAT FRT S IS gat A7 Sidees et % oo B 7 s e 9w % e ywaEa
ETITHF 3T
(8) WUt T T Tt RGO FARAT F HHA § AEAFSH ok AT B F a9 ok 31k IF K
ToRTT o= Aot § SIS 1 T2 AT HATIOG Tohegl STr=1 AT A0 AT v Wl Y ITeIFed & AT
I % 9 o 31k I o (ST I aut # STqTet % forw orre T ontea v o ===

(9)  forra ai= 3ot & S Faer % ey B i woe (FErgdt) F g, s w7 g s i

B T HUAT T T TS HVATS HT AT

(10)  STEused & W #§ AAAferiad qe-o7 qieaferd HHam STo-

(F)  STEATIAT TS (Y 2R ST A S ST AT Aer’);

(@) SATErRdT FIAT FT A1, T Ao g9 il e ST £J19, T AT (T ) =, 39
TRIEEFd FATAT T IAT, THERT ZCATT HE&AT, 6 HE&AT, H9 (o ST a1l SAT<h &7 A1,
JEETSE IAT, S-He IaT;

(M) SITErRdT 9T sl Tadehl o AT,

()  FTEATIT HT T ATAAT T Ta&T, HE&AT, FIAT AT A T 97 FT AHE, T2l T AT
e,
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(F) 9% TTEIFed & WTeAw F AfAiEs giagta=t & B swearat s & a9t =on & 41y 9 I
I ATAT T TEAqTS T,

(F) =9 TEET &1 A0, AR () e o 9aqr i c6et RATT 9eaT, FeF T, Jadrse
TqT ST S-He IaT;

(@) =T AT
() =9I T & Hif qr;

(i) TeF FT FLA AT AW,
(iii) =97 F Toavefier o< g A arh, af FE g
(3) e e, afE TIsT 2,
() TS SR ITEaTa=T & forg a9+t U=
(ST) ST ATIAT ITH Tt TFA=SI o 919, ST Taqadl wf GATaE AT SITET TE5d11ad 2
(
(

T) T fAEerRt T S,

T) R ITAAAT & AT § — FIT 2L, T A A, H=ET HF i, J=eT Oier #iie
fes=e =Tt ¥ ==

6. ag Fary e I HIATT AT H AT T2 6 T g - a7 3§ w5 # FfAfae

AT & "ad ¥, e for fEeft #aeit & qaadl o G aut § gated wiaa Eawor a1 =

TR AT FUTAT g, T IH FHIAAT o (70 TATH ATATAT SR e 1= a9 il 7afer &F 981 67 2,

TfT TEHt FOe Ao R % 99 F g9 q@adt auf & o UET @{awor 31 =961 T2 w7 g

7. g § fAfds d@fawr $i gt § wRady ar seeat s g e s far @ an -
(1) STET HUAT T ITETFH % HTEAH & TAAT T Tl &7 1A T 0 g AT TH q4g UH il T eqTiey
o F e T STIIAE 8, TS TTEIaed § Hierarsti St orat a1 Izt o forw smeees ST o
o7, ¥ FIs TREdT el H0 [Fam a9 99 & =19 99 97 g7 =9 gwed i f#Fhar ST i 39

TEATE T (AW Hahed &f Aifed § Merored feawor ateaterd g, dAeid-

F) T W A TAS AT 3297,

) e TR shi T AT,

) YTEUFeR H AT FuHT % 3TeAT & o1 T ey

T)  TEATET 3Lt At ariE i AT (srava v wivera, | giaera, aE 2);
T)  STETFCH & HIEAT § TH L U ohi TE eFrier § # F5wh T,

5

(
(
(
(
(
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(@) wEuEew ¥ s wfEest ar s9 szeat 9w o e S T T a1, F ge

T gEariera qafadT &7 %I,
Tfade ¥ TRT F o FHIOT A AT,
JEaTiad Eg-HaT See iaw geartag afataa szeg f iy & smoef
e 3 % Iu-fAaw (7) 9 o [RfEy ge-a =2, S 599 & o &9 § TEqriad 323 &
qeeg | sTafera o,

(1) T ILLAT | GaATET SAITEH HILF, AT

(2) T TRIG AT, ST TG Hohed % q1 § grog ¥ o o e qaeat F o srasas

|

(2) Q@iﬂﬁﬁﬁgﬁwﬁﬁﬁﬂaﬁQﬁﬁTﬁﬂﬁHmeﬁQﬁ,f»\vldchﬁrquordﬁ
ST 3T =T o, ® aRaEde e F forw dehed aria e & forw mifew & s fruwa-1 w=w
H TR SO ST UF FEETa &7 Tohae STl & STE 9 95 qied ITuq R S o T gt

T STom)
(3)  Ifew, Af< HIT BT, IH HIAT i dadrse I T@T AT

8. UIHl g fasg &1 YW — qeArA-2 AAtq fidw wrerEen &Y Jfagfaat w1 e
AWT-1 % IS 3T T8 qefi a970 10 {7 g 28 # Mfew BwT & ywara & o 39 g,
e Aeaferiea & 9@ 7, sraiq-

(F) ~IAdH AR & Hag H 399,

g

4

£

(@) AT ATAET o & (o 3uee;

() IUSy S ga=afer % IR & "ey ¥ ek vew g fAawr R S st
AHEIR

) TEATAHAT ZIT HTed AT THAT qgl (ohT ST el a7l Hle T Iqae AT TAAT, UH
ST FT ATATAT HiZe o [oIT T qET I o aL § Foreqa ==t % |

(2) T 28 F AT T UTEUFEH H OFT IEqTT FIA T ANTG FT TgH FIA AT ARE AT

o

TRt AT (T % A1 & oo HIL0T gigd AT ST
9. wiafat @1 swifRfwwr - gt gufadsa sfagfaat w1 & JemET I #3999
ST AT HIAAT o Taqdh UET TASadl &l G0 hael AAIqHea®sT § F¥ Tqahd o

i J2 T YAt T ANE | TEATIET A qIE JE AITdE e § gTd H9eT 6l
aread I Tasgiaat ST Gt amiar TE TEITIaT oh0 ST9 & T8 SAATTas w9 § gad STuT 3iv
qEIAT, UH TAqF I SALLTAT el AR & | gl T &l S|
10. A% TTHTFEH AT GIAAT AT — AT A9 NUOH-2 T&T § A1 A1 I & ae
TTEUFEd & el T aal & AL IT IALAAT TEATIAT o T HA  Tged Uk gl & Hq< sl
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(TSSO FwETad Y hE) 9w, 2014 § To97 TSt i & A1 o0 Toee™ & a9e T qd
ERUS I

11.  smag afr f amelt — (1) afz [ =maw ot # staam 781 B @ € $6F sreEasa
< Tty fafAfae sty o Wiy YT 7=l gl &, AT 594 & G871 g &f arirg | 15 &A1 6t sater &
FaT rerae T FTa T &1 Ay i Ffe vt foreft Tty &t araelt 3<% =9 srateyr & S a8l i
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 31st March, 2014

G.S.R. 251(E).—In exercise of the powers conferred under section 26, sub-section (1) of section 27, section 28,
section 29, sub-section (2) of section 31, sub-sections (3) and (4) of section 39, sub-section (6) of section 40 and section
42 read with section 469 of the Companies Act, 2013 and in supersession of the Companies (Central Government’s)
General Rules and Forms, 1956 or any other rules prescribed under the Companies Act, 1956 (1 of 1956) on matters
covered under these rules except as respects things done or omitted to be done before such supersession, the Central
Government hereby makes the following rules, namely:—

1. Short title and commencement.—(1) These rules may be called the Companies (Prospectus and Allotment of
Securities) Rules, 2014.

(2) They shall come into force on the 1** day of April, 2014.



30 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

2. Definitions.— (1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Companies Act, 2013 (18 of 2013);
(b) “Annexure” means the Annexure to these rules;
(c) “fees” means fees as specified in the Companies (Registration Offices and Fees) Rules, 2014;

(d) ”Form” or ‘e-Form” means a form set forth in Annexure to these rules which shall be used for the matter to which
it relates;

(e) “Regional Director” means the person appointed by the Central Government in the Ministry of Corporate Affairs as
a Regional Director;

(f) “section” means section of the Act;

(2) Words and expressions used in these rules but not defined and defined in the Act or in the Companies (Specification of
definitions details) Rules, 2014, shall have the meanings respectively assigned to them in the Act or in the said Rules.

3. Information to be stated in the prospectus.— (1) The Prospectus to be issued shall contain—

(a) the names, addresses and contact details of the corporate office of the issuer company, compliance officer of the issuer
company, merchant bankers and co-managers to the issue, registrar to the issue, bankers to the issue, stock brokers to the
issue, credit rating agency for the issue, arrangers, if any, of the instrument, names and addresses of such other persons as
may be specified by the Securities and Exchange Board in its regulations;

(b) the dates relating to opening and closing of the issue;

(c) a declaration which shall be made by the Board or the Committee authorised by the Board in the prospectus that the
allotment letters shall be issued or application money shall be refunded within fifteen days from the closure of the issue or
such lesser time as may be specified by Securities and Exchange Board or else the application money shall be refunded to
the applicants forthwith, failing which interest shall be due to be paid to the applicants at the rate of fifteen per cent. per
annum for the delayed period.

(d) a statement given by the Board that all monies received out of the issue shall be transferred to a separate bank account
maintained with a Scheduled Bank;

(e) the details of all utilized and unutilised monies out of the monies collected in the previous issue made by way of public
offer shall be disclosed and continued to be disclosed in the balance sheet till the time any part of the proceeds of such
previous issue remains unutilized indicating the purpose for which such monies have been utilized, and the securities or
other forms of financial assets in which such unutilized monies have been invested;

(f) the names, addresses, telephone numbers, fax numbers and e-mail addresses of the underwriters and the amount
underwritten by them;

(g) the consent of trustees, solicitors or advocates, merchant bankers to the issue, registrar to the issue, lenders and
experts,

(2) The capital structure of the company shall be presented in the following manner, namely:—

(1) (a) the authorised, issued, subscribed and paid up capital (number of securities, description and aggregate
nominal value);

(b) the size of the present issue;
(c) the paid up capital-
(A) after the issue;
(B) after conversion of convertible instruments (if applicable);

(d) the share premium account (before and after the issue);



[¥r II-@ve 3(1)] YR 1 TS : STHYR 31

(ii) the details of the existing share capital of the issuer company in a tabular form, indicating therein with
regard to each allotment, the date of allotment, the number of shares allotted, the face value of the shares
allotted, the price and the form of consideration:

Provided that in the case of an initial public offer of an existing company, the details regarding
individual allotment shall be given from the date of incorporation of the issuer and in the case of a listed issuer
company, the details shall be given for five years immediately preceding the date of filing of the prospectus:

Provided that the issuer company shall also disclose the number and price at which each of the allotments were
made in the last two years preceding the date of the prospectus separately indicating the allotments made for
considerations other than cash and the details of the consideration in each case.

(3) The prospectus to be issued shall contain the following particulars, namely:—

(a) the objects of the issue;

(b) the purpose for which there is a requirement of funds ;

(c) the funding plan (means of finance);

(d) the summary of the project appraisal report (if any);

(e) the schedule of implementation of the project;

(f) the interim use of funds, if any
(4) The prospectus to be issued shall contain the following details and disclosures, namely:—
(i) the details of any litigation or legal action pending or taken by any Ministry or Department of the Government or a
statutory authority against any promoter of the issuer company during the last five years immediately preceding the year
of the issue of the prospectus and any direction issued by such Ministry or Department or statutory authority upon
conclusion of such litigation or legal action shall be disclosed,;

(ii) the details of pending litigation involving the issuer, promoter, director, subsidiaries, group companies or any other
person, whose outcome could have material adverse effect on the position of the issuer;

(iii) the details of pending proceedings initiated against the issuer company for economic offences;

(iv) the details of default and non-payment of statutory dues etc.

(5) The details of directors including their appointment and remuneration, and particulars of the nature and extent of their
interests in the company shall be disclosed in the following manner, namely:—

(i) the name, designation, Director Identification Number (DIN), age, address, period of directorship, details of other
directorships;

(ii) the remuneration payable or paid to the director by the issuer company, its subsidiary and associate company;
shareholding of the director in the company including any stock options; shareholding in subsidiaries and associate
companies; appointment of any relatives to an office or place of profit;

(iii) the full particulars of the nature and extent of interest, if any, of every director:
(a) in the promotion of the issuer company; or

(b) in any immoveable property acquired by the issuer company in the two years preceding the date of the
Prospectus or any immoveable property proposed to be acquired by it.

(iv) where the interest of such a director consists in being a member of a firm or company, the nature and extent of his
interest in the firm or company, with a statement of all sums paid or agreed to be paid to him or to the firm or company in
cash or shares or otherwise by any person either to induce him to become, or to help him qualify as a director, or otherwise
for services rendered by him or by the firm or company, in connection with the promotion or formation of the issuer
company shall be disclosed.

(6) The sources of promoters’ contribution, if any, shall be disclosed in the following manner, namely:—

(1) the total shareholding of the promoters, clearly stating the name of the promoter, nature of issue, date of
allotment, number of shares, face value, issue price or consideration, source of funds contributed , date when
the shares were made fully paid up, percentage of the total pre and post issue capital;

(i) the proceeds out of the sale of shares of the company and shares of its subsidiary companies previously held
by each of the promoters;
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(iii) the disclosure for sources of promoters contribution shall also include the particulars of name, address and
the amount so raised as loan, financial assistance etc , if any, by promoters for making such contributions and in
case of own sources, complete details thereof.

4. Reports to be set out in the Prospectus.- The following reports shall be set out with the prospectus, namely:—
(1) The reports by the auditors with respect to profits and losses and assets and liabilities.

Explanation.- For the purposes of this sub-rule, the report shall also include the amounts or rates of dividends, if any, paid
by the issuer company in respect of each class of shares for each of the five financial years immediately preceding the year
of issue of the prospectus, giving particulars of each class of shares on which such dividends have been paid and
particulars of the cases in which no dividends have been paid in respect of any class of shares for any of those years:

Provided that if no accounts have been made up in respect of any part of the period of five years ending on a
date three months before the issue of the prospectus, a statement of that fact accompanied by a statement of the accounts
of the issuer company in respect of that part of the said period up to a date not earlier than six months of the date of issue
of the prospectus indicating the profit or loss for that period and assets and liabilities position as at the end of that period
together with a certificate from the auditors that such accounts have been examined and found correct and the said
statement may indicate the nature of provision or adjustments made or which are yet to be made.

(2) The reports relating to profits and losses for each of the five financial years or where five financial years have not
expired, for each of the financial year immediately preceding the issue of the prospectus shall-

(a) if the company has no subsidiaries, deal with the profits or losses of the company (distinguishing items of a
non-recurring nature) for each of the five financial years immediately preceding the year of the issue of the
prospectus; and

(b) if the company has subsidiaries, deal separately with issuer company’s profits or losses as provided in
clause (a) and in addition, deal either -

(i) as a whole with the combined profits or losses of its subsidiaries, so far as they concern members
of the issuer company; or

(i) individually with the profits or losses of each subsidiary, so far as they concern members of the
issuer company; or

(iii) as a whole with the profits or losses of the company, and, so far as they concern members of
the issuer company, with the combined profits or losses of its subsidiaries.

(3) The reports made by the auditors in respect of the business of the company shall be stated in the prospectus in the
manner provided in sub-rule (2).

5. Other matters and reports to be stated in the prospectus.—The prospectus shall include the following other matters
and reports, namely:—

(1) If the proceeds, or any part of the proceeds, of the issue of the shares or debentures are or is to be applied directly or
indirectly—

(a) in the purchase of any business; or

(b) in the purchase of an interest in any business and by reason of that purchase, or anything to be done in consequence
thereof, or in connection therewith; the company shall become entitled to an interest in either the capital or profits and
losses or both, in such business exceeding fifty per cent. thereof,

a report made by a chartered accountant (who shall be named in the prospectus) upon—

1) the profits or losses of the business for each of the five financial years immediately preceding the date of
the issue of the prospectus ; and

(>i1) the assets and liabilities of the business as on the last date to which the accounts of the business were
made up, being a date not more than one hundred and twenty days before the date of the issue of the prospectus;

(©) in purchase or acquisition of any immoveable property including indirect acquisition of immoveable
property for which advances have been paid to even third parties, disclosures regarding—
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(i) the names, addresses, descriptions and occupations of the vendors;

(i1) the amount paid or payable in cash, to the vendor and, where there is more than one vendor, or the company is
a sub-purchaser, the amount so paid or payable to each vendor, specifying separately the amount, if any, paid
or payable for goodwill;

(iii) the nature of the title or interest in such property proposed to be acquired by the company; and

(iv) the particulars of every transaction relating to the property, completed within the two preceding years, in
which any vendor of the property or any person who is, or was at the time of the transaction, a promoter, or a
director or proposed director of the company had any interest, direct or indirect, specifying the date of the
transaction and the name of such promoter, director or proposed director and stating the amount payable by or
to such vendor, promoter, director or proposed director in respect of the transaction.

(2)(a) If -

(i) the proceeds, or any part of the proceeds, of the issue of the shares or debentures are or are to be applied
directly or indirectly and in any manner resulting in the acquisition by the company of shares in any other
body corporate; and

(i1) by reason of that acquisition or anything to be done in consequence thereof or in connection therewith, that
body corporate shall become a subsidiary of the company, a report shall be made by a Chartered
Accountant (who shall be named in the prospectus) upon -

(A) the profits or losses of the other body corporate for each of the five financial years immediately preceding
the issue of the prospectus; and

(B) the assets and liabilities of the other body corporate as on the last date to which its accounts were made up.
(b) The said report shall -

(1) indicate how the profits or losses of the other body corporate dealt with by the report would, in respect of the
shares to be acquired, have concerned members of the issuer company and what allowance would have been
required to be made, in relation to assets and liabilities so dealt with for the holders of the balance shares, if
the issuer company had at all material times held the shares proposed to be acquired; and

(i) where the other body corporate has subsidiaries, deal with the profits or losses and the assets and liabilities of
the body corporate and its subsidiaries in the manner as provided in sub-clause (ii) of clause (a).

(3) The matters relating to terms and conditions of the term loans including re-scheduling, prepayment, penalty, default.

(4) The aggregate number of securities of the issuer company and its subsidiary companies purchased or sold by the
promoter group and by the directors of the company which is a promoter of the issuer company and by the directors of
the issuer company and their relatives within six months immediately preceding the date of filing the prospectus with the
Registrar of Companies shall be disclosed.

(5) The matters relating to -
(A)  Material contracts;
B) Other material contracts;

(C)  Time and place at which the contracts together with documents will be available for inspection from the
date of prospectus until the date of closing of subscription list.

(6) The related party transactions entered during the last five financial years immediately preceding the issue of prospectus
as under -

(a) all transactions with related parties with respect to giving of loans or, guarantees, providing securities in
connection with loans made, or investments made ;

(b) all other transactions which are material to the issuer company or the related party, or any transactions that
are unusual in their nature or conditions, involving goods, services, or tangible or intangible assets, to which the
issuer company or any of its parent companies was a party:
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Provided that the disclosures for related party transactions for the period prior to notification of these rules shall
be to the extent of disclosure requirements as per the Companies Act, 1956 and the relevant accounting standards
prevailing at the said time.

(7) The summary of reservations or qualifications or adverse remarks of auditors in the last five financial years
immediately preceding the

year of issue of prospectus and of their impact on the financial statements and financial position of the company and the
corrective steps taken and proposed to be taken by the company for each of the said reservations or qualifications or
adverse remarks.

(8) The details of any inquiry, inspections or investigations initiated or conducted under the Companies Act or any
previous companies law in the last five years immediately preceding the year of issue of prospectus in the case of
company and all of its subsidiaries; and if there were any prosecutions filed (whether pending or not); fines imposed or
compounding of offences done in the last five years immediately preceding the year of the prospectus for the company and
all of its subsidiaries.

(9) The details of acts of material frauds committed against the company in the last five years, if any, and if so, the action
taken by the company.

(10) A fact sheet shall be included at the beginning of the prospectus which shall contain -
(a) the type of offer document (“Red Herring Prospectus” or “Shelf Prospectus”
or "Prospectus").

(b) the name of the issuer company, date and place of its incorporation, its logo, address of its registered office, its
telephone number, fax number, details of contact person, website address, e-mail address;

(c) the names of the promoters of the issuer company;
(d) the nature, number, price and amount of securities offered and issue size, as may be applicable;

(e) the aggregate amount proposed to be raised through all the stages of offers of specified securities made through the
shelf prospectus;

(f) the name, logo and address of the registrar to the issue, along with its telephone number, fax number, website address
and e-mail address;

(g) the issue schedule -
(i) date of opening of the issue;
(ii) date of closing of the issue;
(iii) date of earliest closing of the issue, if any.
(h) the credit rating, if applicable;
(i) all the grades obtained for the initial public offer;
(j) the name(s) of the recognised stock exchanges where the securities are proposed to be listed;
(k) the details about eligible investors;

(1) coupon rate, coupon payment frequency, redemption date, redemption amount and details of debenture trustee in case
of debt securities.

6. Period for which information to be provided in certain cases.—For the matters specified in rules 3 to 5, which
require a company to provide certain particulars or information relating to the preceding five financial years, it shall be
sufficient compliance for a company which has not completed five years, if such company provides such particulars or
information for all the previous years since its incorporation.

7. Variation in terms of contracts referred to in the prospectus or objects for which prospectus was issued.—
(1) where the company has raised money from public through prospectus and has any unutilized amount out of the money
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so raised, it shall not vary the terms of contracts referred to in the prospectus or objects for which the prospectus was
issued except by passing a special resolution through postal ballot and the notice of the proposed special resolution shall
contain the following particulars, namely:—

(a) the original purpose or object of the Issue;

(b) the total money raised;

(c) the money utilised for the objects of the company stated in the prospectus;

(d) the extent of achievement of proposed objects(that is fifty percent, sixty percent, etc);
(e) the unutilised amount out of the money so raised through prospectus,

(f) the particulars of the proposed variation in the terms of contracts referred to in the prospectus or objects for
which prospectus was issued;

(g) the reason and justification for seeking variation;
(h) the proposed time limit within which the proposed varied objects would be achieved;

(i) the clause-wise details as specified in sub-rule (3) of rule 3 as was required with respect to the originally
proposed objects of the issue;

(j) the risk factors pertaining to the new objects; and

(k) the other relevant information which is necessary for the members to take an informed decision on the
proposed resolution.

(2) The advertisement of the notice for getting the resolution passed for varying the terms of any contract referred to in the
prospectus or altering the objects for which the prospectus was issued, shall be in Form PAS-1 and such advertisement
shall be published simultaneously with dispatch of Postal Ballot Notices to Shareholders.

(3) The notice shall also be placed on the web-site of the company, if any.

8. Offer of Sale by Members.— (1) The provisions of Part I of Chapter III namely “Prospectus and Allotment of
Securities” and rules made there under shall be applicable to an offer of sale referred to in section 28 except for the
following, namely:-

(a) the provisions relating to minimum subscription;
(b) the provisions for minimum application value;

(c) the provisions requiring any statement to be made by the Board of directors in respect of the utilization of
money; and

(d) any other provision or information which cannot be compiled or gathered by the offeror, with detailed
justifications for not being able to comply with such provisions.

(2) The prospectus issued under section 28 shall disclose the name of the person or persons or entity bearing the cost of
making the offer of sale along with reasons.

9. Dematerialisation of securities.—The promoters of every public company making a public offer of any convertible
securities may hold such securities only in dematerialised form:

Provided that the entire holding of convertible securities of the company by the promoters held in physical form up
to the date of the initial public offer shall be converted into dematerialised form before such offer is made and thereafter
such promoter shareholding shall be held in dematerialized form only.

10. Shelf prospectus and Information Memorandum.—The information memorandum shall be prepared in Form PAS-
2 and filed with the Registrar along with the fee as provided in the Companies (Registration Offices and Fees) Rules, 2014
within one month prior to the issue of a second or subsequent offer of securities under the shelf prospectus.
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11. Refund of Application Money.— (1) If the stated minimum amount has not been subscribed and the sum payable on
application is not received within the period specified therein, then the application money shall be repaid within a period
of fifteen days from the closure of the issue and if any such money is not so repaid within such period, the directors of the
company who are officers in default shall jointly and severally be liable to repay that money with interest at the rate of
fifteen percent per annum.

(2) The application money to be refunded shall be credited only to the bank account from which the subscription was
remitted.

12. Return of Allotment.- (1) Whenever a company having a share capital makes any allotment of its securities, the
company shall, within thirty days thereafter, file with the Registrar a return of allotment in Form PAS-3, along with the
fee as specified in the Companies (Registration Offices and Fees) Rules, 2014.

(2) There shall be attached to the Form PAS-3 a list of allottees stating their names, address, occupation, if any, and
number of securities allotted to each of the allottees and the list shall be certified by the signatory of the Form PAS-3 as
being complete and correct as per the records of the company.

(3) In the case of securities (not being bonus shares) allotted as fully or partly paid up for consideration other than cash,
there shall be attached to the Form PAS-3 a copy of the contract, duly stamped, pursuant to which the securities have been
allotted together with any contract of sale if relating to a property or an asset, or a contract for services or other
consideration.

(4) Where a contract referred to in sub-rule (3) is not reduced to writing, the company shall furnish along with the Form
PAS-3_ complete particulars of the contract stamped with the same stamp duty as would have been payable if the contract
had been reduced to writing and those particulars shall be deemed to be an instrument within the meaning of the Indian
Stamp Act, 1899 (2 of 1899), and the Registrar may, as a condition of filing the particulars, require that the stamp duty
payable thereon be adjudicated under section 31 of the Indian Stamp Act, 1899.

(5) A report of a registered valuer in respect of valuation of the consideration shall also be attached along with the
contract as mentioned in sub-rule (3) and sub-rule (4).

(6) In the case of issue of bonus shares, a copy of the resolution passed in the general meeting authorizing the issue of
such shares shall be attached to the Form PAS-3.

(7) In case the shares have been issued in pursuance of clause (c) of sub-section (1) of section 62 by a company other than
a listed company whose equity shares or convertible preference shares are listed on any recognised stock exchange, there
shall be attached to Form PAS-3, the valuation report of the registered valuer.

Explanation.- Pending notification of sub-section (1) of section 247 of the Act and finalisation of qualifications and
experience of valuers, valuation of stocks, shares, debentures, securities etc. shall be conducted by an independent
merchant banker who is registered with the Securities and Exchange Board of India or an independent chartered
accountant in practice having a minimum experience of ten years.

13. Payment of commission.—A company may pay commission to any person in connection with the subscription or
procurement of subscription to its securities, whether absolute or conditional, subject to the following conditions, namely:

(a) the payment of such commission shall be authorized in the company’s articles of association;
(b) the commission may be paid out of proceeds of the issue or the profit of the company or both;

(c) the rate of commission paid or agreed to be paid shall not exceed, in case of shares, five percent of the price at which
the shares are issued or a rate authorised by the articles, whichever is less, and in case of debentures, shall not exceed two
and a half per cent of the price at which the debentures are issued, or as specified in the company’s articles, whichever is
less;

(d) the prospectus of the company shall disclose—
(i) the name of the underwriters;

(ii) the rate and amount of the commission payable to the underwriter; and
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(iii) the number of securities which is to be underwritten or subscribed by the underwriter absolutely or
conditionally.

(e) there shall not be paid commission to any underwriter on securities which are not offered to the public for subscription;

(f) a copy of the contract for the payment of commission is delivered to the Registrar at the time of delivery of the
prospectus for registration.

14. Private Placement.— (1)(a) For the purposes of sub-section (1) of section 42, a company may make an offer or
invitation to subscribe to securities through issue of a private placement offer letter in Form PAS-4.

(b) A private placement offer letter shall be accompanied by an application form serially numbered and addressed
specifically to the person to whom the offer is made and shall be sent to him, either in writing or in electronic mode,
within thirty days of recording the names of such persons in accordance with sub-section (7) of section 42:

Provided that no person other than the person so addressed in the application form shall be allowed to apply
through such application form and any application not conforming to this condition shall be treated as invalid.

(2) A company shall not make a private placement of its securities unless —

(a) the proposed offer of securities or invitation to subscribe securities has been previously approved by the shareholders
of the company, by a Special Resolution, for each of the Offers or Invitations:

Provided that in the explanatory statement annexed to the notice for the general meeting the basis or
justification for the price (including premium, if any) at which the offer or invitation is being made shall be
disclosed:

Provided further that in case of offer or invitation for non-convertible debentures, it shall be sufficient if the
company passes a previous special resolution only once in a year for all the offers or invitation for such
debentures during the year.

(b) such offer or invitation shall be made to not more than two hundred persons in the aggregate in a financial
year:

Provided that any offer or invitation made to qualified institutional buyers, or to employees of the company
under a scheme of employees stock option as per provisions of clause (b) of sub-section (1) of section 62
shall not be considered while calculating the limit of two hundred persons;

Explanation.— For the purposes of this sub-rule, it is hereby clarified that -

(i) the restrictions under sub-clause (b) would be reckoned individually for each kind of security that
is equity share, preference share or debenture;

(i) the requirement of provisions of sub-section (3) of section 42 shall apply in respect of offer or
invitation of each kind of security and no offer or invitation of another kind of security shall be
made unless allotments with respect to offer or invitation made earlier in respect of any other kind
of security is completed;

(c) the value of such offer or invitation per person shall be with an investment size of not less than twenty
thousand rupees of face value of the securities;

(d) the payment to be made for subscription to securities shall be made from the bank account of the person
subscribing to such securities and the company shall keep the record of the Bank account from where such
payments for subscriptions have been received:

Provided that monies payable on subscription to securities to be held by joint holders shall be paid from the
bank account of the person whose name appears first in the application.

(3) The company shall maintain a complete record of private placement offers in Form PAS-5:

Provided that a copy of such record along with the private placement offer letter in Form PAS-4 shall be filed
with the Registrar with fee as provided in Companies (Registration Offices and Fees) Rules, 2014 and where the company
is listed, with the Securities and Exchange Board within a period of thirty days of circulation of the private placement
offer letter.



38 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Explanation.- For the purpose of this rule, it is hereby clarified that the date of private placement offer letter shall be
deemed to be the date of circulation of private placement offer letter.

(4) A return of allotment of securities under section 42 shall be filed with the Registrar within thirty days of allotment in
Form PAS-3 and with the fee as provided in the Companies (Registration Offices and Fees) Rules, 2014 along with a
complete list of all security holders containing-

(i) the full name, address, Permanent Account Number and E-mail ID of such security holder;
(ii) the class of security held,
(iii) the date of allotment of security ;

(iv) the number of securities held, nominal value and amount paid on such securities; and particulars of
consideration received if the securities were issued for consideration other than cash.

(5) The provisions of clauses (b) and (c) of sub-rule (2) shall not be applicable to -

(a) non-banking financial companies which are registered with the Reserve Bank of India under Reserve Bank
of India Act, 1934; and

(b) housing finance companies which are registered with the National Housing Bank under National Housing
Bank Act, 1987,

if they are complying with regulations made by Reserve Bank of India or National Housing Bank in respect of
offer or invitation to be issued on private placement basis:

Provided that such companies shall comply with sub-clauses (b) and (c) of sub-rule (2) in case the Reserve Bank of India
or the National Housing Bank have not specified similar regulations.

ANNEXURE
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Form PAS-1
[ Pursuant to section 27(1) and rule7(2) of Companies (Prospectus and Allotment
of Securities) Rules, 2014 ]
Advertisement giving details of notice of special resolution for varying the
terms of any contract referred to in the prospectus or altering the objects for
which the prospectus was issued

Corporate Identification Number (CIN) -
Name of the company-
Registered office address-

Public Notice

Notice is hereby given that by a resolution dated , the Board has proposed
to vary the terms of the contract referred to in the prospectus dated (or to
alter the object(s) for which the prospectus dated was issued) issued in
connection with issue of [number and description of securities] at an issue price of
Rs. ___/-per [description of security] aggregating to Rs. /.

In pursuance of the said resolution, further notice is given that for approving the
said proposition, a special resolution is to be passed by postal ballot.

The details regarding such variation/alteration are as follows-

Particulars of the terms of the contract to be varied ( or objects to be altered)-
Particulars of the proposed variation/alteration-

Reasons/justification for the variation-

Effect of the proposed variation/alteration on the financial position of the
company-

Major Risk factors pertaining to the new Objects

Names of Directors who voted against the proposed variation/alteration

Any interested person may obtain the copy of the special resolution along with the
explanatory statement free of charge at the registered office of the company or at
the office of its Company Secretary Shri or visit the website
of the Company viz. for a copy of the same.

Signature
Date
Place
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FORM PAS.2 o : 2773 Information Memorandum

[Pursuant to section 31(2) of the Companies Act,
2013 and rule 10 of Companies (Prospectus and
Allotment of Securities) Rules, 2014]

Form language o English o Hindi

Refer the instruction kit for filing the form.

Particulars of the company

| | Pre-fill

*Corporate Identification Number (CIN)
(b) Global Location number | |

() Name of the company

(d) Address of Registered
office of the company

(e) email id of the company

*Details of Shelf Prospectus

(a) Reference details

(b) Date of filing with Registrar

(d) Period of validity of shelf prospectus |

(c¢) Date of issue

3. *Details of securities being offered

Particulars Total Number of Number of securities | Number of
securities allotted prior to the securities offered
present offer under the present

Offered under the Shelf offer

Prospectus

Kind of security
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Face value per security (in Rs.)

Premium per security (in Rs.)

[ssue price per security

4. Date wise details of charges created on the assets / properties of the company since first offer or previous
offer of securities —

*Number of charges created I:I

I. Particulars of charges created

(a) *Date of creation of charge |:|

(b) *Purpose for which charge has been created

* Amount for which charge has been created
*Period of charge (in months)
*Details of assets / property on which charge has been created

*Name of the charge holder |

Brief terms and conditions of the charge

*Change in financial position of the company — (Pre allotment and
post allotment)

Particulars Pre allotment Post allotment
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Equity share capital

Preference share capital

Reserve and surplus

Debt

Secured debts

Unsecured debts

Total

Changes in the Share Capital, i.e. Capitalization Statement-
Number of times reserves capitalized

Particulars

Name of the reserve

Nature of reserve

Capitalized amount of the reserve

Number of shares issued

Par value of the shares issued

Changes in accounting policies

Change in the risk factors as stated in the Shelf Prospectus and in the information memorandum filed
with respect to previous offer

Economic changes that may affect income from continuing operations
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Any significant changes in the activities of the company, which may have a material effect on the
profit/loss of the company, including the loss of agencies or markets and similar factors

*Changes in the total turnover of each major industry segment in which the issuer operates

Any significant legal proceedings initiated by the company or against the company or its directors, the
outcome of which could have an adverse impact on the company

Any significant claim made by any person or any authority against the company

Any significant change in the business environment of the company whether technological, financial,
market related , government policy or otherwise , adversely affecting, in present or in future, the
business of the company

Any significant change in the management or ownership of the company

Any other change which may reasonably influence the investment decision of an investor
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17. *@ist of details of proposed objects with reference to the current offering including project plan,
financial details, time period of meeting the objects and other relevant factors

Attachments:

1. Optional attachment(s), if any.
Declaration

I | | am authorized by the Board of Directors of the Company vide

resolution no* | | dated® [ | to sign this form and declare that all the

requirements of Companies Act, 2013 and the rules made thereunder in respect of the subject matter of this form
and matters incidental thereto have been complied with. I also declare that all the information given herein above is
true, correct and complete including the attachments to this form and nothing material has been suppressed.

To be digitally signed by
DSC Box

*Designation

*Director identification number of the director or Managing

Director; or DIN or PAN of the manager/CEO/CFO; or

Membership number of the Company Secretary
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FORM PAS. 3

[Pursuant to section 39(4) and 42 (9) of the
Companies Act, 2013 and |
rule 12 and 14 of Companies (Prospectus %&g{
and Allotment of Securities) Rules, 2014] Ui

[Form language o English o Hindi
Refer the instruction kit for filing the form.

1.(a) "Corporate identity number (CIN) of company | | Pre - Fill
(b) Global location number (GLN) of company | |
2 (a) Name of the company
(b) Address of the registered
office of the company
(c) "e-mail ID of the company |
3. Securities allotted payable in cash :l
*Number of allotments
(i)*Date of allotment | | (DD/MM/YYYY)
(i1)(a)Date of passing shareholders’ resolution
(b)SRN of Form No MGT-14
Particulars Equity |:| [ ]
Preference shares Equity Debentures
shares without Shares with
Differential differential
rights rights

Brief particulars of terms and

conditions

Number of securities allotted

Nominal amount per security (in Rs.)

Total nominal amount (in Rs.)

Amount paid per security on
application (excluding premium) (in
Rs.)

Total amount paid on application
(excluding premium) (in Rs.)

Amount due and payable on allotment
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per security (excluding premium) (in
Rs.)

Total amount payable on allotment
(excluding premium) (in Rs.)

Premium amount per security due and
payable (if any) (in Rs.)

Total premium amount due and payable
(if any) (in Rs.)

Premium amount paid per security (if
any) (in Rs.)

Total premium amount paid (if any) (in
Rs.)

Amount of discount per security (if
any)(in Rs.)

Total discount amount (if any) (in Rs.)

Amount to be paid on calls per security
(if any) (excluding premium) (in Rs.)

Total amount to be paid on calls (if
any) (excluding premium) (in Rs.)

4. Securities allotted for consideration other than cash

*Number of allotments |

(i)*Date of allotment [ (DD/MM/YYYY)
(i1)(a)Date of passing shareholders’ resolution
(b)SRN of Form No MGT-14
Particulars [ ] Equity [ ] Equity
Preference | shares without | shares with | Debentures
shares differential differential
rights rights

Number of securities allotted

Nominal amount per security (in Rs.)

Total nominal amount (in Rs.)

Amount to be treated as paid up on
each security (in Rs.)

Premium amount per security (if any)
(in Rs.)

Total premium amount (if any) (in Rs.)

Amount of discount per security (if
any)(in Rs.)
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| Total discount amount (if any) (in Rs.) | |

(iv)*Details of consideration

Consideration for which Description of the consideration Value
such securities have been (amount
allotted inRs.)

(a) Property and assets
acquired

(b) Goodwill

(c) Services (give nature of
services)

(d) Conversion of Debentures
(e ) Conversion of Loans

(f) Other items (to be
specified)

(v)*Whether an agreement or contract is executed in writing for allotting securities for
consideration other than cash (if yes, attach a copy of such agreement or contract).
o Yes o No

(vi) Whether valuation report of the Valuer has been obtained. o Yes o No

5. Bonus shares issued

6.

(a) Date of allotment

(b) Number of bonus shares

(c) Nominal amount per share (in Rs.)

(d) Amount to be treated as paid up per share (in Rs.)
(e )*Date of passing special resolution

(f) *SRN of relevant form relating to special resolution

In respect of private placement —

(a) Category to whom allotment is being made: (check box)
(Categories: Existing shareholders, Employees, directors, Qualified Institutional Buyers, Others)

(b) Declaration that in respect of preferential allotment or private placement the
company has: (check box)

[ allotted relevant securities to less than two hundred persons in aggregate in a financial year
excluding exempted categories;

O not allotted securities with an application size of less than twenty thousand per person;

[ offered such securities through private placement offer letter and no prospectus or any other
public advertisement has been issued for the same;

[0 completed allotment in respect of earlier private placement offers;




48 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

7. Capital Structure of the company after taking in to consideration the above allotments(s) of shares :

Particulars Authorized Issued Subscribed Paid
Capital capital capital Up capital

Number of equity shares

Nominal amount per equity

share

Total amount of equity
shares

Number of preference
shares

Nominal value per
preference share

Total amount of preference
shares

Unclassified shares
Total amount of
unclassified shares
Total

[0 received money payable on subscription of such securities through cheque or demand draft or
other banking channels but not in cash;

[0 made such offers only to the persons whose names were recorded by the company prior to such
invitation and such persons have received such offer by name;

0 Maintained a complete record of such offers and acceptances in Form No. PAS-5.

8. *Debt Structure of the company after taking into consideration the above allotment(s) of debentures/
other security:

Particulars Total number of Nominal value per unit Total amount

securities of security

Debentures

Secured loans

Others, specify

9.  *Whether complete list of allottees has been enclosed as an attachment. o Yes o No
In case ‘No’, submit details in a CD separately.

Attachments:

1. *List of allottees. Attach separate list for each allotment (refer instruction kit for format).If not attached, then
it shall be submitted separately in a CD.

2. *Copy of Board or Shareholders’ resolution.

3. Valuation Report from the valuer, if any;
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4. Copy of contract where shares have been allotted for consideration other than cash or attachment

wherein the details of contract reduced in writing by the company , if any;

5. Copy of the special resolution authorizing the issue of bonus shares;

6. Complete record of private placement offers and acceptances in Form PAS-5.

7. Optional attachment(s), if any.

Declaration

I am authorized by the Board of Directors of the Company vide resolution number*

dated* | |  tosign this form and declare that all the requirements of Companies
Act, 2013 and the rules made thereunder in respect of the subject matter of this form and matters
incidental thereto have been complied with. Whatever is stated in this form and in the attachments
thereto is true, correct and complete and no information material to the subject matter of this form has
been suppressed or concealed and is as per the original records maintained by the promoters subscribing
to the Memorandum of Association and Articles of Association.

It is further declared and verified that:

1. All the required attachments have been completely, correctly and legibly attached to this form.
2. The list of allotteess is correct and complete as per records of the company.

contract of sale, or a contract for services or other consideration in respect of which that allotment
made is attached herewith. If not, then an attachment has been attached by the company mentioning
the particulars of the contract in writing.

3. Where the securities are issued other than cash, the contract as well as list of allottees and any oth}
1

To be digitally signed by
DSC Box

*Designation [(Drop down): Director or Managing
Director or Manager or Company Secretary or CEO or CFO]

*Director identification number of the director or Managing

Director; or DIN or PAN of the manager/CEO/CFO; or

Membership number of the Company Secretary
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FORM NO PAS-4
PRIVATE PLACEMENT OFFER LETTER
[Pursuant to section 42 and rule 14(1) of Companies (Prospectus and Allotment of Securities) Rules, 2014]
The Private Placement Offer Letter shall contain the following:

1. GENERAL INFORMATION
a. Name, address, website and other contact details of the company indicating both registered office
and corporate office;
b. Date of incorporation of the company;
c. Business carried on by the company and its subsidiaries with the details of branches or units, if any;
d. Brief particulars of the management of the company;
e. Names, addresses, DIN and occupations of the directors;
f. Management’s perception of risk factors;
g. Details of default, if any, including therein the amount involved, duration of default and present
status, in repayment of —
1) statutory dues;
ii) debentures and interest thereon;
iii) deposits and interest thereon;
iv) loan from any bank or financial institution and interest thereon.
h. Names, designation, address and phone number, email ID of the nodal/ compliance officer of the
company, if any, for the private placement offer process;

2. PARTICULARS OF THE OFFER
a. Date of passing of board resolution;
b. Date of passing of resolution in the general meeting, authorizing the offer of securities;
c. Kinds of securities offered (i.e. whether share or debenture) and class of security;

d. price at which the security is being offered including the premium, if any, alongwith justification

of the price;
e. name and address of the valuer who performed valuation of the security offered;
f. Amount which the company intends to raise by way of securities;

g. Terms of raising of securities: Duration, if applicable, Rate of dividend or rate of interest, mode of

payment and repayment;
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h. Proposed time schedule for which the offer letter is valid;
i. Purposes and objects of the offer;

j- contribution being made by the promoters or directors either as part of the offer or separately in

furtherance of such objects;
k. Principle terms of assets charged as security, if applicable;
3. DISCLOSURES WITH REGARD TO INTEREST OF DIRECTORS, LITIGATION ETC.

i. Any financial or other material interest of the directors, promoters or key managerial personnel in the offer

and the effect of such interest in so far as it is different from the interests of other persons.

ii. details of any litigation or legal action pending or taken by any Ministry or Department of the Government
or a statutory authority against any promoter of the offeree company during the last three years immediately
preceding the year of the circulation of the offer letter and any direction issued by such Ministry or Department

or statutory authority upon conclusion of such litigation or legal action shall be disclosed
iii. remuneration of directors (during the current year and last three financial years);

iv Related party transactions entered during the last three financial years immediately preceding the year of

circulation of offer letter including with regard to loans made or, guarantees given or securities provided

v. Summary of reservations or qualifications or adverse remarks of auditors in the last five financial years
immediately preceding the year of circulation of offer letter and of their impact on the financial statements and
financial position of the company and the corrective steps taken and proposed to be taken by the company for

each of the said reservations or qualifications or adverse remark

vi. Details of any inquiry, inspections or investigations initiated or conducted under the Companies Act or any
previous company law in the last three years immediately preceding the year of circulation of offer letter in the
case of company and all of its subsidiaries. Also if there were any prosecutions filed (whether pending or not)
fines imposed, compounding of offences in the last three years immediately preceding the year of the offer

letter and if so, section-wise details thereof for the company and all of its subsidiaries

vii. Details of acts of material frauds committed against the company in the last three years, if any, and if so,

the action taken by the company
4. FINANCIAL POSITION OF THE COMPANY

(a) the capital structure of the company in the following manner in a tabular form-
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(i) (a) the authorised, issued, subscribed and paid up capital (number of securities, description and
aggregate nominal value);

(b) size of the present offer;
(c) paid up capital
(A) after the offer;.
(B) after conversion of convertible instruments (if applicable)

(d) share premium account (before and after the offer)

(ii) the details of the existing share capital of the issuer company in a tabular form, indicating therein
with regard to each allotment, the date of allotment, the number of shares allotted, the face value of the shares

allotted, the price and the form of consideration

Provided that the issuer company shall also disclose the number and price at which each of the allotments
were made in the last one year preceding the date of the offer letter separately indicating the allotments made

for considerations other than cash and the details of the consideration in each case;

(b) Profits of the company, before and after making provision for tax, for the three financial years immediately

preceding the date of circulation of offer letter;

(c) Dividends declared by the company in respect of the said three financial years; interest coverage ratio for

last three years (Cash profit after tax plus interest paid/interest paid)

(d) A summary of the financial position of the company as in the three audited balance sheets immediately

preceding the date of circulation of offer letter;

(e) Audited Cash Flow Statement for the three years immediately preceding the date of circulation of offer

letter;

(f) Any change in accounting policies during the last three years and their effect on the profits and the reserves

of the company.

5. ADECLARATION BY THE DIRECTORS THAT-

a. the company has complied with the provisions of the Act and the rules made thereunder;
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b. the compliance with the Act and the rules does not imply that payment of dividend or interest or

repayment of debentures, if applicable, is guaranteed by the Central Government;

c. the monies received under the offer shall be used only for the purposes and objects indicated in the

Offer letter;

I am authorized by the Board of Directors of the Company vide resolution number dated

to sign this form and declare that all the requirements of Companies Act, 2013 and
the rules made thereunder in respect of the subject matter of this form and matters incidental thereto have been
complied with. Whatever is stated in this form and in the attachments thereto is true, correct and complete and
no information material to the subject matter of this form has been suppressed or concealed and is as per the
original records maintained by the promoters subscribing to the Memorandum of Association and Articles of

Association

It is further declared and verified that all the required attachments have been completely, correctly and legibly

attached to this form.
Signed

Date:

Place:

Attachments:-

Copy of board resolution

Copy of shareholders resolution
Copyof

Optional attachments, if any

Form PAS-5
(Section 42(7) and Rule 14(3) of Companies (Prospectus and Allotment of Securities) Rules, 2014)

Record of a private placement offer to be kept by the company
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Name of the Company:

Registered office of the Company:

CIN:

DETAILS OF PRIVATE PLACEMENT OFFER :

Date when approval of the relevant authority (board or the shareholders, as the case may be) obtained

for the current Private Placement Offer Letter :
Amount of the offer:
Date of circulation of private placement offer letter:

Following details (in a tabulate statement) of the persons to whom private placement offer letter has

been circulated :-

(i) Name

(i1) Father’s name

(ii1) Complete Address including Flat/House Number, Street, Locality, Pin Code
(iv) Phone number, if any

(V) email ID, if any

(VD) Initial of the Officer of the company designated to keep the Record

[F. No. 1/21/2013-CI-V]
RENUKA KUMAR, Jt. Secy.

St
TE fieett 31 97+, 2014
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TULHT FHILHI A=

NOTIFICATION
New Delhi, the 31* March, 2014

G.S.R. 252(E).— In exercise of the powers conferred by section 41 read with 469 of the Companies
Act, 2013, the Central Government hereby makes the following rules, namely:-

1. Short title and commencement. - (1) These Rules may be called Companies (Issue of Global
Depository Receipts) Rules, 2014.

(2) They shall come into force on the 1* day of April, 2014.

2. Definitions. (1) In these Rules, unless the context otherwise requires, -

(a) “Act” means the Companies Act, 2013 (18 of 2013);

(b) “Section” means section of the Act;
(c) “Scheme” means the Foreign Currency Convertible Bonds and Ordinary Shares (Through Depository

Receipt Mechanism) Scheme, 1993 or any modification or re-enactment thereof;
(2) The Words and expressions used in these rules but not defined and defined in the Act or in the Companies
(Specification of definitions details) Rules, 2014 or in the Foreign Currency Convertible Bonds and Ordinary
Shares (Through Depository Receipt Mechanism) Scheme, 1993 shall have the meanings respectively assigned
to them in the Act or in the said rules or scheme.
3. Eligibility to issue depository receipts. - A company may issue depository receipts provided it is eligible to
do so in terms of the Scheme and relevant provisions of the Foreign Exchange Management Rules and
Regulations.
4. Conditions for issue of depository receipts. - (1) The Board of Directors of the company intending to issue
depository receipts shall pass a resolution authorising the company to do so.
(2) The company shall take prior approval of its shareholders by a special resolution to be passed at a general
meeting:

Provided that a special resolution passed under section 62 for issue of shares underlying the
depository receipts, shall be deemed to be a special resolution for the purpose of section 41 as well.
(3) The depository receipts shall be issued by an overseas depository bank appointed by the company and the

underlying shares shall be kept in the custody of a domestic custodian bank.
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(4) The company shall ensure that all the applicable provisions of the Scheme and the rules or regulations or
guidelines issued by the Reserve Bank of India are complied with before and after the issue of depository
receipts.
(5) The company shall appoint a merchant banker or a practising chartered accountant or a practising cost
accountant or a practising company secretary to oversee all the compliances relating to issue of depository
receipts and the compliance report taken from such merchant banker or practising chartered accountant or
practising cost accountant or practising company secretary, as the case may be, shall be placed at the meeting
of the Board of Directors of the company or of the committee of the Board of directors authorised by the Board
in this regard to be held immediately after closure of all formalities of the issue of depository receipts:

Provided that the committee of the Board of directors referred to above shall have at least one
independent director in case the company is required to have independent directors.
5. Manner and form of depository receipts. - (1) The depository receipts can be issued by way of public
offering or private placement or in any other manner prevalent abroad and may be listed or traded in an
overseas listing or trading platform.
(2) The depository receipts may be issued against issue of new shares or may be sponsored against shares held
by shareholders of the company in accordance with such conditions as the Central Government or Reserve
Bank of India may prescribe or specify from time to time.
(3) The underlying shares shall be allotted in the name of the overseas depository bank and against such shares,
the depository receipts shall be issued by the overseas depository bank abroad.
6. Voting rights. - (1) A holder of depository receipts may become a member of the company and shall be
entitled to vote as such only on conversion of the depository receipts into underlying shares after following the
procedure provided in the Scheme and the provisions of this Act.
(2) Until the conversion of depository receipts, the overseas depository shall be entitled to vote on behalf of the
holders of depository receipts in accordance with the provisions of the agreement entered into between the
depository, holders of depository receipts and the company in this regard.
7. Proceeds of issue. - The proceeds of issues of depository receipts shall either be remitted to a bank account
in India or deposited in an Indian bank operating abroad or any foreign bank (which is a Scheduled Bank
under the Reserve Bank of India Act, 1934) having operations in India with an agreement that the foreign bank
having operations in India shall take responsibility for furnishing all the information which may be required
and in the event of a sponsored issue of Depository Receipts, the proceeds of the sale shall be credited to the
respective bank account of the shareholders.
8. Depository receipts prior to commencement. - (1) A company which has issued depository receipts prior
to commencement of these rules shall comply with the requirements under these rules within six months of

such commencement.
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2) Any issue of depository receipts after six months of commencement of these rules shall be in
accordance with the requirements of these rules.

9. Non applicability of certain provisions of the Act. - (1) The provisions of the Act and any rules issued
thereunder insofar as they relate to public issue of shares or debentures shall not apply to issue of depository
receipts abroad.

(2) The offer document, by whatever name called and if prepared for the issue of depository receipts, shall not
be treated as a prospectus or an offer document within the meaning of this Act and all the provisions as
applicable to a prospectus or an offer document shall not apply to a depository receipts offer document.

(3) Notwithstanding anything contained under section 88 of the Act, until the redemption of depository

receipts, the name of the overseas depository bank shall be entered in the Register of Members of the company.
[F. No. 1/21/13-CL-V]
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